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RAMESH NAIR 

When the matter was called out, none appeared on behalf of the 

appellant. From the records, it is observed that the appeal has been listed on 

various following dates:- 28.02.2023, 02.05.2023, 15.06.2023, 25.07.2023, 

11.09.2023. 

 

2.  However, on any of the above occasions, none appeared on behalf of 

the appellant. In this circumstance, we dismiss the appeal for non-prosecution 

in terms of Rule 20 of CESTAT Procedure Rules, 1982. 

 



2 | P a g e                                                            E / 1 0 8 4 2 / 2 0 1 3  

 

3.  The appellant has liberty to approach this tribunal for revival of the 

appeal if they are interested for disposal of appeal on merit by filing 

appropriate application.  

 (Dictated and pronounced in the open court) 

 

 
 

(RAMESH NAIR) 
                                                                          MEMBER (JUDICIAL) 

 
 

 
 

      (RAJU) 
  MEMBER (TECHNICAL) 

Neha 


